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Letter No.-NGT-323 /81-7-2024

From,
Devendra Singh Chauhan,
Under Secretary,
Environment, Forest and Climate Change Department,
State of Uttar Pradesh.
To,

The Registrar General, :
Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001

Environment, Forest & Climate Lucknow : Dated :] l, May, 2024
Change Section-7

Sub: Response on behalf of the State of Uttar Pradesh (Respondent No. 2), in
compliance to the order dated 12-03-2024 passed by Hon'ble NGT Principal
Bench, New Delhi in Execution Application No. 33/2021 In Onginal
Application No. 68/2021 Sushil Raghav Vs. Union of India & Ors.

Sir,

Kindly refer the subject mentioned above. In compliance of the order
dated 12.03.2024 in Execution Application No. 33/2021 In Original
Application No. 68/202] Sushil Raghav Vs. Union of India & Ors., the
response on behalf of the State of Uttar Pradesh (Respondent No. 2) is
enclosed herewith for your kind perusal and further necessary action.

Enclosures: As above

Sincerely Yours,

Digitally Signed by

T farg g

Date: 14-05-2024 14:28:29

ﬁeason‘ A vetil

( evendra 'g?ng Chauhan)
Under Secretary.

Copy to: Shri Bhanwar Pal Singh Jadon Standing Counsel, State of
UP, Hon'ble NGT for information and further necessary action.
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Response of Government of Uttar Pradesh (Respondent No. 2) in

pursuance of the directions of Hon’ble NGT in E.A. No. 33/2021 In

O.A. No. 68/2021 Sushil Raghav Vs. Union of India & Ors. dated
12.03.2024.

1. The Hon'ble NGT passed an order dated 12.03.2024 in E.A. No. 33/2021 In
O.A. No. 68/2021 Sushil Raghav Vs. Union of India & Ors. directing the
respondents no. 2, 3, 4 and 7 to file their response in relation to laying
down a sewerage network in the Karkarmodel area in Sahibabad. The

operative portion of the order dated 12.03.2024 is as follows:

"..2. A request on behalf of Counsels appearing for Respondent Nos. 2,
3, 4 and 7 has been made for grant of four week's time to file the
response/compliance report. It will be open to other respondents also to
file their response/compliance report within the same period by e-mail at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF...."

2. That it is submitted that the works related to laying of sewerage network in
the said area are entrusted with Urban Development Department, Uttar
Pradesh and Nagar Nigam, Ghaziabad. In compliance to the directions of
Hon'ble NGT dated 12.01.2024 in the present matter, the necessary
directions for ensuring compliance and filing of the compliance report has
been issued to Urban Development Department, District Magistrate,
Ghaziabad and Nagar Ayukt, Nagar Nigam, Ghaziabad etc. vide letter of
Environment, Forest & Climate Change Department dated 27.02.2024. The

copy of letter dated 27.02.2024 is hereby enclosed as Annexure No. 1.

3. That in compliance to the direction of Hon'ble NGT dated 12.03.2024 in the

present matter, directions have been issued by the Government to District
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Magistrate, Ghaziabad, Nagar Ayukt, Nagar Nigam, Ghaziabad with copy of
the direction endorsed to Principal Secretary, Urban Development,
Government of Uttar Pradesh and Member Secretary, Uttar Pradesh
Pollution Control Board vide Department of Environment, Forest & Climate
Change letter dated 10.05.2024. The copy of letter dated 10.05.2024 is

hereby enclosed as Annexure No. 2.

4. That the compliance report of Nagar Nigam Ghaziabad has already
submitted before Hon'ble Tribunal by the General Manager (Water)
Ghaziabad, Nagar Nigam Ghaziabad through Counsel on 05.03.2024.

That the response on behalf of Government of Uttar Pradesh
(Respondent No. 2) along with its respective annexure is being filed for the

perusal and consideration of this Hon'ble Tribunal.

Digitally Signed by
Za=x fog sE
Date: 14-05-2024 15:30:58
Reason: Approved
{ Devendra Singh Chauhan )
Under Secretary,

Govt. of Uttar Pradesh.
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1~ IO yon afg /wee Wi,

TR e /s vd shefrs e fa,
2~ RreRe®,.
- T Mo U eRa e, T Reed ¥ farmfF Execution Application
No. 33/2021 tn Original Application No. 4872021 Sushil Raghav Vs. Union of india & Ors. # -
oRa sy e 12012024 &7 ARG B BT B Y| A0 AH FRT

ol e R 12012024 F FoTa 3w Frsraq & —
“.....3 lssue nohce to the respondents in the execuhan app!icanon The Apphmnt is

directed to serve the respondents ond file affidavit of service on or before the next
date of hearing. ’

4. The Tribunaf by o:"de; datgd 21.04.2023 possed in this gxecuﬁon application had
directed fisting of EA for further consideration along with OA No. 21/2023, Ashwini

" Yadav vs. Govt. of NCT of Delhi. it has been peinted out that the OA No. 21/2023 has
been disposed of by arder dated 1602.2023, ‘

5 List on 12.03 2024
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012024 gRT A Afew AN vy Here Wi M R gR R &
yETa a0 IfE g aRa SR R 12012024 B SRR §
FHATI Reply/Response STRAE HYA / Srawas wriaTdy gﬁf@aa PN U T
FRAE! § wgieRe, w1 vd Goar 9Rads fmm Sowo e (Email
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Dete; 27-02-2024 10:41:24
Reason: Approved
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RAeg-vsm BRa afeww, 9 el ¥ RS Execution Application No. 33/2021 In
Original Application No. 68/2021 Sushil Raghav Vs. Union of india & Ors. § WRY amew Bz 12,
032024 B WA S T F) '

BNy,
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"1. fy this Execution Application, applicont is seeking the compliance of the order dated
19.03.2021 possed in OA No. 88/2021. The Tribunaf on 12.01.2024 had {ssued notice to the
respondent in this EA. Applicant has filed offidavit of service and submitted that all the
respondents are served.,

2. A request on behalf of Counsels appearing for Respondent Nos. 23,4 and 7 hos been mode
for grant of four week's time to hle the response/compliance report. it will be open fo other
respondents also to file thelr response/compliance report within the same petiod by e-mail ot
judicial-ngt @gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in
the form of image POF. '

3. List on 14.05.2024."
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